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| 1 BEFORE THE ADJUDICATING AUTHORITY
NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD BENCH
COURT 1

IA 372 of 2020 in CP(IB) 175 of 2017

Coram: Hon’ble Mr. MADAN BHALCHANDRA GOSAV], MEMBER (JUDICIAL)
Hon’ble Mr. VIRENDRA KUMAR GUPTA, MEMBER (TECHNICAL)

Name of the Company: Ketul Ramubhai Patel
- V/s
India Business Grid & Ors

Section: _ 12A IBC,2016 r.w 30A 1BBI r.w Rule 11 of NCLT,2016

ORDER
[earned Counsel Mr. Aayog Doshi appeared for the Applicant.

A No. 372 of 2020 is filed by the RP for withdrawal ot the Original Application 1.e.
CP(IB) No. 175/7/NCLT/AHM/2017, after admission under Section 12(a) of the IBC,

2016.
We heard Learned Counsel for the Committee of Creditors(CoC)/RP.

We perused the record.

The Committee of Creditors(CoC) in its meeting dated 30.06.2020 passed a Resolution
with 100% votes for withdrawal of the Original Application, the same 1s reflected in
Clause no. 5 at page no. 36 of the Application. Hence, the IA No. 372 0f 2020 is allowed.

The Original Application stands withdrawn.

The Corporate Debtor stands discharged from the rigours or CIRP. The RP appears to
be paid fees. Hence, the proceeding stands disposed of.

Accordingly, IA No. 372 of 2020 in CP(IB) 175 of 2017 is allowed and stands
disposed of.

(VIRENDRA KUMAR GUPTA)
ECHNICAL) MEMBER (JUDICIAL)

Dated this the 13th dgy of July, 2020.
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